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3e¥ / ORDER

PER ABY T. VARKEY, JM:
This is an appeal preferred by the assessee against the order of

the Ld. Commissioner of Income Tax (Appeals)-17, Mumbai dated
18.02.2019 for the assessment year 2009-10.

2. At the outset, from a letter written dated 24.05.2022, the
assessee has brought to our notice that it is withdrawing the appeal
preferred by it for the reasons stated therein. Since the Ld. DR of the
department doesn’t have any objection reporting assessee’s action of
withdrawing the appeal, we dismiss this appeal of the assessee as

withdrawn.
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3. In the result, the appeal of the assessee is dismissed as
withdrawn.

Order pronounced in the open court on this 31/05/2022.
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